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Hon'ble Mr. S. Dayal, Member ()

\;he respondepts flled a Review petition, which was
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this 1:11% 30-th day of ;lamh"zoa 1. o

|

Hon'ble Mr. Rafi U‘dd'ln. Member (J)

R_-Bl Pushkar & Cthers li... @pliﬂ&tﬁ-

By Advocate : Sri S.K. Misra.
Versuse.
Sri M,N, Chopra, DeRsM., N. Rly., Lucknows -

Rﬂspond ent,

By Advocate : Sri A.K. Gaur for Sri Govind Saran.

’ ' ORDER(ORAL}

Se. DAYAL, MEMBER (A)

This contempt petition has been filed
for the alleged disobedience of the order dated 9.5.97
in OeAe NOs 956 OFf 1994-

Pe ‘ We have heard Sri S K. I‘iisra; counsel for

the applicant and Sri A.K. Gaur proxy counsel for Sri

Govind Saran, counsel for the respondent.

3e . We find from the records of this contempt
petition that initially the order dated 20.7.94 was
passed by the Division Bench directing the respondents

to consider the representation dated 31.7.93 addressed

to the G.M., N.Re on merit and dispose of the same

by a reasoned and speaking order within three months.
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94521997 giving directlons to thq respondents to ﬂohgﬁb‘it
and dispose of the rq:raaentatibn dated 31,3.1993

\)/applicmt is that the representation was decided befora

ed 1 ! by ozder dated 20.9.96 in Review pa-bisifﬁfi_;

95 and the order dated 20.7.1994 w@ﬁad ed.
¢ D1 et

was heard again and t}rda;.‘ was passed on

e
-

stated to have been filed by the _mplicagt*to the

General Manager, Northern Railway. ’f ’ e i’.

4. We find that the respondent has filed_
hag

his ¢ ~short Cowmter reply in which he f£1iled a copy of

the letter dated 29.6.95 whereby the applicant was
informed that his case had been re-examined by the
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competent authority and it was found that all the benefits

as admissible under the Rules has been allowed and given
to hims It is mentioned that the benefits in the grade
of ks, 4587°-700° and all the benefits ;;gf'al{;wed We e £o
1.1.1984 and was also granted the scale of Rse 1600-2660/=
WeBefe 2.201993. He was further promoted under
re-structuring we®.fe 14301993 in the grade of
. 2000-3200/- and all the arrears have already been
paid to him. He had retired from the railt_:ay service |

We@efe 30.601994 and was being pald the pension @ Rs; 2060/~

|

per month. 1'
' |

|

Se The learned counsel for the applicant

has raised two 1lssues before us. First is that the
representation was not decided by the G.M., but byé%}%.m.
In this regard, we find that the directions 1ssued vide
order dated 9.5.97 were to the effect that the respondents
should consider and dispose of the representation and
there was no specific £y mmtianﬂ in the order that the|f

Shewledl
.M.Aﬁr digpose of the rspresmtaticn of the spplicant,

The second igsue ralsed by the learned counsel for the
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e €ind that no co
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L e g
. e petiti‘“““ afmlssad- Notice: issue

7 discharged.

o e -nasp'onamﬁ- is herel

&+ : MEMBER (J) MEMBER (A)



